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Director General,

Directorate General of Aeronauiical Quality
Assurance (DG AQA),

Departinent of Defenice Production and Supplies,
Minisiry of Defence,

New Delhi.

Secretary,

Union Public Service Commission,
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ORDER (ORAL)

"

By Hon’ble Mr. Justice M.A.Khan, Vice Chairman {3}

At the time of hem*mg, counsel for applicants has requested for disposing of this
04 by giving dirsction to the respondents to consider the representa ation of the applicants
dated 31.1.2003 (Annexure A-6). Counsel for applicants has stated that applicants have
submitted a representation to the respondents on 21.1.2003 {Annexure A-G collectively),
which has not been considered and disposed of by the respondents. He has submitted
that the present OA may be treated to be a supplementary representation filed by the
applicants to the respondents for redressal of their grievances pleaded 1n the present OA
and the respondents be directed to consider the previcus representation and the present
DA, vmxch ie treated as representation, and decide upon it by a reasoned and speaking
order within a time framne fixed by the Tribunal. He has also submitted that OA may be

digposed of.

2. Counsel for respondents has already filed a short reply for deciding the prayer of

the applicant for grant of interim relief in which the grant of interim relief is opposed.

3. Tn the totality of the facts and circumstances of the case, we are inclined to accept

o

the request of the counsel for applicants. Accordingly, this OA be treated as a

supplementary representation made by the applicants to the respondents for redressal of



re

,.3_

their grisvances pleaded in the present OA. We dirvect the respondents to consider the
present CA, which is treated as a supplementary representation, along with the earlier

representation of these applicants, which ave collectively marked as Aunexure A-6, and

‘pass a reasoned and speaking order within a period of three months from the date of

receipt of a copy of the order of this Tribunal along with the copy of the earlier
representation and the present OA, which is treated as 2 supplementary representation.
Counsel for applicants has undertaken fo serve a copy of the order of this Tribunal along
with the copies of the earlier representations whick are collectively marked ag Annexure

A=6 to the OA md the copy of the CA, which is treated as a supplementary

representation, on the respondents within a period of three months upon receipt of copies

a(’ *

of these representations. Respondents shall consider them and shall dispose them ‘by a
N
reasoned and speaking order within a period of three months from the date of receipt of a
copy of this order. It will be open to the applicant to proceed in appropriats proceedings
against the final order passed on the aforesaid reprezentations, if necessary, in accordance

with law. OA stands disposed of.
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